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ANDHRA PRADESH ACTS, ORDINANCES
AND REGULATIONS, ETC.

The [ollowing Act of the Andhra Pradesh
isgislative Assembly which -was reserved -by the
Cicvernor on the 16th November, 1989 for the consi-
deration and assent of the President receaived the assent
of the President on the 13th February, 1990 and the
sa: 1 assent is hereby first published on the 19th Feb-
wuary, 1940 in the Andhra Pradesh Gazette for general
1 ormationi—

ACT No. 1 OF 1990.
An Act to wmend the Arbitration Aet, 1940 in its
application to the State of Andbra Pradesh.

Ge it enacled by the Legislative Assembly of the
Staie of Andhra Pradesh in the Fortv-first Year of the
Rzpublic of India as follows:-—

bot1) This Adtomay  be celicd the  Arbitration shos sith
(Andhra Pradesh Amendinent) Act, 1950 s¥nl 2nd

COMI .
(1) It extends to the wholz of the State of Andhra ™ ™
Pracesh.
(3) It shall come inlo force at once.
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Amendment
of section 14
Central Act 1€
x of [940,

Amendment

of sestion 17,

2

2. In the Arbitat'on Act, 1940 (herens
referred to as the principal Ac} in section 14, .o
sub-section (1), the following prdviso shall bg added
pamely:—

“Provided that the arbitrators ai umpire shall
give rcasons for any award made under this section
and no award shall be valid unless reasons therefor ar:
given as aforesaid,”.

3, To section 17 of the principal Act, the following
proviscs shall be added, namely:—

“Provided that where an award pending in the
court at the commencement of the Arbitration (Andhra
Pradesh Amendment) Act, 1990 or an award filed in
the court, thercafier does not comiain [easdons wvici2I0L0
as required by the proviso to sub-section (1), of section
L4 the court shall not proceed to pronounce the judg-
ment according to the award, bw! shall remit the award
to the atbitrators or the umpire for giving reasons
therefor as required by the said proviso and there -0
the arbitrators or.umpire shall, within thirty days from

¢ date of remittance of the award to them by e
cour: give reasons for the award and fils the sam2 ni .
the court: :

Provided further that on the appiication of -
arbitrators or the umpire and for reasons o be recorded
in writing, it shail be compefent for the court, to
extend the period of thirty days aforesaid for a further
period not exceeding fifteen days:

Provided also that wheve an award pending in
il1e court as aforesaid doss not contain any reasons end .
tirere is no possibility to remit the award to the arbit-
rator ¢r panel.of arbitrators or - urgpire due to their
incapacity, nezligence, refusal to act or death, the
court shall s=t aside the award and direct the pariies
-7 ie"e fresh arbi+ration in accordance wnh the ierms’

of the agreement.”.
P. V. VIDYASAGAR
‘Secretary to .Government,
Law and Legislative Affairs,
Law Denartment.





